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1. Petitioner is represented

2. This case was registered on the basis of an

application filed under section 13 (l)(i-a) of the

Hindu Marriage Act, 1955 by the petitioner

Pronita Thakur, with a prayer to dissolve her

marriage with the respondent Navdeep Kumar,

3. The case of the petitioner ls that she got married

with the respondent on 24lItl20L9 by following

the Hindu religious rites and customs. Latter on

the petitioner came to know the respondent and

his family members made false claims about

their status, work et cetera. It was claimed that

the respondent was a person of good habits and

that they had a factory at Dehradun, which was

looked after by the respondent. The respondent

occasionally lives in Meerut.

4. After marriage the petitioner was taken to

Meerut. The petitioner found that the respondent

was addicted to gambling, adultery, alcohol and

drugs, He worked as a middleman in government

contracts with his father. The respondent's
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mother also started taunting the petitioner with

demands for dowry, money, car etc.

5. The petitioner is a software engineer but

presently she is unemployed. The respondent's

parents asked her to look for an employment for

herself. The petitioner came to know that the

respondent and his family members were

expecting financial support from their daughter-

in-law. She also came to know that the claim of

having a factory at Derhadun was false. The

petitioner also found that her husband was in the

habit of stealing valuables from the house. He

even committed theft of gold jewellery belonging

to the petitioner. The respondent is also a

womanizer and he maintains relationship with

many women.

6. Apart from these, the respondent also abused

the petitioner using slang languages and

threatened to kill her. He also physically.

assaulted her. During the festival of Holi in the

year 202t the respondent administered some

intoxicating substances to the petitioner and

made her videos, which he threatened to show

to her parents. In May 202L when the petitioner
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was sick, the respondent and his mother forced

her to do household chores. The respondents

also refused to allow her to go to her maternal

home. In July 2021 somehow the petitioner

reached her parental house in Tezpur.

The petitioner has contended that the

respondent has made her life miserable and she

has been treated with cruelty. There is no

possibility of any reform. The petitioner will have

to risk her life to stay with the respondent and

his family.

In the above premises the petitioner has prayed

for a decree of divorce on the ground of cruelty.

9. After the filing of the petition notices were issued

to the respondents. The respondents failed to file

their written statement within the statutory

period and thereafter his prayer for submission

of WS was rejected and the case proceeded ex

parte.

10. During the course of the proceeding the

petitioner filed affidavit evidence of 2 witnesses.

PW 1 Pronita Thakur is the petitioner and she

has reiterated in her affldavit evidence all the

facts which were narrated in her original petition.
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She has also exhibited the copy of an FIR which

she lodged against her husband as Exhibit 1. The

petitioner has also exhibited print outs of some

screenshots taken from the mobile phone. This

shows that the respondent used to maintain

relationship with different glrls and that he was

used to betting and drug addiction. The PW 2

Paresh Thakur is the father of the petitioner and

he has supported the case of his daughter in his

affidavit evldence.

11. It appears from the above that the

petitioner was treated with cruelty, both mental

and physical, by the respondent. The marital

relation between the petitioner and the

respondent has been broken down irretrievably

and there is no possibility of any reconciliation.

The petitioner is entitled to a decree of divorce

as prayed for.

t2. In view of the above the petition is.

allowed. The marriage between the petitioner

Pronita Thakur and the respondent Navdeep

Kumar is declared to have been dissolved. Let a

decree be drawn up accordingly.

With this order this case is disposed of.13.
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